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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0OA NO. 521 OF 2022

IN THE MATTER OF:

SAMPURNA NAND - APPLICANT
VERSUS
STATE OF U.P & OTHERS ~RESPONDENTS

OBJECTIONS BY WAY OF AFFIDAVIT ON BEHALF OF
RESPONDENT NO.56, TO THE REPORT DATED
06.01.2024 SUBMITTED BY JOINT COMMITTEE ALONG
WITH REPORT OF COMPLAINCE.

I, Mr. Satva Narayan Singh, Authorized Signatory/Partner for
M/s Satya Narain Singh Construction Private Limited Formerly
NMame M/s PBR Infratech Pvt. Ltd (Stone Crusher LUnit-3),
Sonpur, Bhagwat, Chunar, Mirzapur aged about years, do

hereby solemnly affirm and declare as under:

I.  That the Deponent is the Designated Partner/Authorised
Signatory of Respondent Mo 56 in the above-mentioned
case and as such is well conversant with the facts of the
case and as such duly authorized/competent to swear and

depose this Affidavit.

2. That the present objections are being filed to the report of
the Joint Committee dated 06.01.2024, containing factual
statug of 26 stone crushers and 40 mining leases, filed in
terms of the directions issued by this Hon’ble Tribunal
under the Order Dated 17" October, 2023, passed by this
Hon'ble Tribunal in the above Application.
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At the outset, it is respectfully submitted that certain
observations recorded under the Joint Committee Report in
respect of the compliances by the Respondent are factually
incorrect. It is also submitted that based on such incorrect
observations, the Respondent has also received a
communication dated 12.01.2024 from the UPPCB,
imposing  Environmental Compensation upon the
Respondent. By the response dated 23.01.2024 addressed
on behalf of the Respondent to the UPPCB, the Deponent
has sought to place on record the factual inaccuracies
contained in the Report as also provide proof of the
compliance thereof. Copy of the said communication
issued by UPPCB and the Response thereto is annexed

hereto as Annexure “A-1",

That by way of the present Affidavit, the Deponent 1s also
seeking to place on record the compliance which has
already been undertaken by the Deponent in consonance
with Environmental Clearance (EC), Consent to Operate
(CTO), some of which have been wrongly stated under the

Report of the Joint Committee.

The Deponent has established a stone crusher Industry
Unit at  Arazi No. 140 Mi, Area-1.265 Hectare, Village-
Sonpur, Pargana-Bhagwat, Tehsil-Chunar and District-

Mirzapur.

Atz
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In terms of the report of the Joint Committee, the

Respondent is raising the following objections towards the

recommendations and observations of the Joint Commuttee

along with status of compliance in respect thereof’

(i)

Under S.no. 6,13 (d), it has been observed that,

“A telescopic suwit has naot installed at the ends of
cormvevor belts. Water sprinkling svsiem has not
installed at grits transfer poinis of convevor. Water
sprinklers has insialled ar partially bavvicading. "

It is submitted that the Respondent Industry has
Silos with telescopic discharge chute for collecting,
storing and delivering/truck-loading the product, for
controlling “stone dust’ and the reject 'fine dust’. The
Industry has further covered convevors of all belts.
The Industry regularly operates the water sprinkling
system to control process of emission and dust
suppression, by scientifically designed  water
sprinkling system on raw material/products at the
equipments and transfer points. The Industry has
also provided for ventilation in the enclosures
covered by canvas bag-filters to arrest the escaping
dust. The Respondent industry has further closed
metal sheet enclosures at the dust emitting points i.e.
the crushers, including their discharge points,
screens and at the transter points of conveyor belts.
Further, the Industry has made proper arrangements
of a door, with opening and closing facility, for
cleaning and maintenance and flexible covers at

entrance and exit of the conveyor belts.

st
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Under S.no. 6.13 (e), it has been observed that,

“Separate energy meter has not installed for
consumption of electricity used in water sprinkling.
Electric-magneric water flow meter has established
at bore-well for measwrement of quantity of water
consumption. Loghook related to this could not put
before commirtee during visir "

It is respectfully submitted the Respondent industry
has duly installed a separate energy meter and
electromagnetic water flow meter for measuring of
electric consumption and water consumption
separately, during water sprinkling for dust
suppression. Further the Industry is also maintaining
a proper log book for electric and water

consumption record, which is available at the site.

Under S.no. 6,13 (g) it has been observed that,

"4 thick green belt of trees of suitable species able
fo attain 8-10 meter height on marurity has not
found developed in multi-lineate staggered manner
on a minimum 33 % of the land on which the
indusiry is established as per the “Protocol for
Development of Green Belis™ notified vide Board
Office order No H16405/220/2018/02.7

In this regard, it is respectfully submitted that the
Respondent Industry is located on a hill, wheremn
sand stone mining 1s undertaken. Due to the nature
of the landscape and the ground/soil found upon the
Hill, the area is not conducive for green plantation.
The Compliance of the condition of maintaining the
green belt in terms of the “Protocol for Development
of Green Belts” has not been found possible, despite

Atz
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efforts by the Respondent Industry. However, the
Deponent has planted number of trees around the
Industry and undertakes to maintain the same, and

make further plantation, wherever possible.

Under S.no. 6.13 (h), it has been observed that,
“Industry has partially consiructed metallic road
inside the premises fo reduce the dust emission
which generated by vehicular movements. ™

It is respectfully submitted that the observation of
the Joint Committee in this regard is false and
denied. It i1s submitted that Respondent Industry has
constructed metallic roads inside the premises with
arrangement for regular cleaning inside the premises
to avoid re-entrainment of settled dust. Additionally,
the industry undertakes regular wetting of the
ground through tanker mounted sprinklers/'smog
guns within the premises. Furthermore, the Industry
has proper arrangements for covering while
transportation, to minimize the generation of dust
emissions, during loading, unloading, handling and
storage of final material/products. The stretches of
the main highways passing in the vicinity of the area
are also metaled and the approach and link roads to
the Industry are also metaled. It may also be relevant
to mention here that due to the heavy load/weight of
the matertal transported, the metallic road suffers
damage from time to time, which requires

maintenance on regular basis.

L, 7 AR
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Under S.no. 6.13 (i), it has been observed that,
“Industry has established a Diesel generator having
capacity of 580 KVA, at which the height of exhaust
pipe has not established as per the standards
prescribed by the Board for the control of gaseous
emissions generated from DG set in the industry. "

In this regard, it is respectfully submitted that the
Industry has a duly installed electricity connection
for its operation. The Generator found at the site was
being used prior 10 receiving the electricity
connection, and has been disconnected not being n
use for more than two years. However, despite the
foregoing, it 15 submitted that the Deponent
undertakes to establish the height of the exhaust pipe
in terms of the requirement or remove the Generator
from the Indusiry Site,

Under S.no. 613 (j), it has been observed that,

“As per Regional Nfice, UPPCE, Sonebhadara
records, The Industry hay not submiitted compliance
report  of conditions  imposed in CTO  dated
28.05.2022 issued by UPPCB. ™

[t is respectfully submutted that the observation of
the Joimt Committee in this regard is false and
denied. It is submitted that the half vearly
compliance report, in terms of the EC, has been
regularly submitted by the Respondent Industry.
The last compliance report submitted by the
Respondent is dated 21.09.2023. The Respondent is
also in the process of filing a fresh compliance

report. The copy of the Compliance Report dated
01.09.2023 is annexed hereto as Annexure “A-2"

abz .
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7. In addition to the aforesaid, the Deponent undertakes 1o

endeavor to comply with all the conditions and regulations
prescribed under the EC and CTO in a time bound manner,

to ensure adequate compliance.

{1ew ﬂtmu‘f‘{'
DEPONENT

VERIFICATION

Verified on this the day of February, 2024 at
New Delhi that the contents of the above Affidavit are
true and correct to my knowledge, no part thereof is false

and nothing material has been there from.

.[—r_“"‘“ (% A |'."t£‘
DEPONENT

abe_.
Salemnly affirmed before @e goday &t U .
ment idmtiﬁudﬁﬁ-.-._M,__,..- 2
dnf:uﬁnm of the affidavitwere redd over
to deponent who ?Miﬁidguﬂlﬂ o be.

SRl

Advicate NOTARY
Varamnsi
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Industry has Closed metal shest enclosures at dust emitting points ie, the crushers including their

discharge points, screens, and the transfer points of belt conveyers,

2. Industry has Arrangements of a door with opening and closing facility for cleaning and maintenance
and fiexible covers at entrance and exit of the Belt cormeyars.

ga industry has All opening provided for vertilation in the enclosures covered by camas bag-fitter ta
arrest the escaping dust

4. Industry has Covering of all belt conveyers,
: 5. Industry has Sos with telescopic discharge chute for collecting, storing and defivering and truck Inading
thi product, for contralling "stone dust’ and the reject, 'Tine dust’.
6. Industry has A minimum 12 ft high metal sheet barricading or boundany wall.

7. Industry has Dust suppression by scientifically designed water sprinkling system on raw
material/products at the equipment’s and transfer points,

Industry has the metal roads inside the stone crusher premises with arangement for regultar rjea..ﬁg nside
the premises to avoid re-entrainment of settled dust.

dus‘tr‘.l has Regular wetting of the ground through tanker mounted sprinklers/ smcg guns within the
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Industry has the dust extraction system installed by the stone crushers at dust containment
s enclosures to extract the accumulated dust fitted with adequate dust control system.

Ired us'_m.r has the arrangements to minimize the generation of dust emissions during loading, unloading,
e handling and storage of raw material / products, waste or byproducts,

; Industry has Arrangement of Covering while transportation and storage of final product / material.
4. lndu-‘.i;ﬁlll".' has the stretches of the main highways passing in the vicinity of the stone crushers area are

metalled

15.

Industry has the approach and link roads in the stone crushers area are metalled.
16. Industry has Quarterly Ambient Air Monitoring through third party.
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Compliance Report

Conditions Compliance Status
{a) Specific Conditions
1. | This consent to operate is granted for production of | Noted,

Stone Grits of different sizes @ 250 TPH using stone
boulder as raw material at ARAZI NO.140MI,
AREA-1.265 HECTARE, VILLAGE-SONPUR,
PARGANA-BHAGWAT, TEHSIL-CHUNAER,
DISTRICT-MIRZAPUR, 231304.

2. | Industry shall obtain prior approval before making | Noted. It will be complied if any changes
any musdification in  productprocess/fuelplant & | will be done in this regard.
machinery, fmling which consent shall be deemed
v,

3. | The industry shall comply with any other conditions | Agreed.
laid down or directions issued in due course by the | The compliance will be ensured.

Board under the provisions of the Air & Water Act.

4. | The industry shall submit Audited Balance Sheet to | It will be submitted along with nexi
this effice for verification of consent fee in every year | compliance.
and accordingly balance fee shall be paid il any.

5. | The industry shall regularly operate water sprinkling | It is being complied. Regular sprinkling of
system to control  process  emission  and  dust | water is done to control fugitive emissions
suppression in scientific manner to mamtain Ambient | due to operations of machinery.

Air Quality as per CPCB norms

6. | The industry shall ensure to discharge the effluent | It is being complied. It is maintained by
generated from domestic sources through septic tank | managing domestic effluent through the
and soak pit. utilization of a septic tank system,

7. [ The unit must comply the directions/'Guidelines | Project adheres to all directions given by
issued from time to time of Central Pollution Control | Hon'hle  Supreme Court, High Court,
Board, U.P, Pollution Control Board, Hon'ble | Mational  Green Tribunal, CPCB &
Oversight Committee, Hon'ble High Court, Hon'ble | UPPCB.

National Green Tribunal and Hon'ble Supreme Count
of India.

8. | The industry shall install separate enerzy meter at | It will be installed at the time of start of
bore well for measuring electric consumption in bore | operation of bore well.
will,

9. | This Consent of the industry is awtomatically | Agreed.
considered  abrogated  after  receiving  public

grievances against the industry and the confirmation
of the complaint,




5902

13

Compliance Report

Industry shall install 04 Nos, stationary Anti-Smog
Guns at each comner of crusher area and 01 Nos,
mabile Anti-Smog Gun for dust suppression in the
premises as well as on approach road to suppress the
dust generated from crushing, loading/unloading of
product and movements of the vehicles as an extra
auxiliary arrangement.

Anti-smog  cannons  are  strategically
placed on-site o mibgate  fogitive
emissions  arising  from  machmery
operations, product handling, and vehicle
MOVETents. Addinonally, routing
watering on haulage routes 15 conducted
to  minimize dust emissions during
ransportation,

Photographs of anti-smog on  site

attached as ANNEXURE-1,

i5

11.

The industry shall install air pollution control
measures as mentioned below;-

MNoted.

12.

Closed metal sheet enclosures at dust emitting point's
i, the crushers including their discharge points,
screens, and the transfer poinis of belt conveyors,
with arrangements of a door with opening and closing
facility for cleaning and maintenance and flexible
covers at entrance and exit of the belt conveyors.

Site barmcading and windbreaks/barriers
have been erected around the project site
to minimize the spread of airborme dust
and particles.

Photograph of site bamicading with metal
sheets/concrete  blocks is  attached as

ANNEXURE-2,

13,

All  openings provided for wventilation inm  the
enclosures shall be covered by canvas bag filter to
arrest the escaping dust,

Compliance is being ensured through the
enclosure of the perniphery with  dust
trapping mechanisms such as windbreaks,
greenbelts, and covered operations.

14.

1.

All belt conveyors shall be covered by the industry.

It is being effectively executed to capture
escaping dust and mitigate emissions into
the stmosphere,

Photographs  showing  conveyor el
enclosed with metallic sheet is attached as
ANMNEXURE-3A.

discharge chute for collecting, storing  and
delivering/truck-loading of the product, Stone dust
and any other fine dusL

implemented o mimmize the release of
amy dust particles into the atmosphere.

16.

A minimum 12 feet high metal  sheet |
barricading/boundary wall as wind braking wall shall
be provided by the stone crusher.

Site
harmcades and windbreaksbarriers have
been constructed around the project site 1o
mitigate the dispersion of airbome dust
and panticles.

Photograph of site barmicading with metal
sheats/concrete blocks 15 attached  as

ANNEXURE-2,
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Compliance Report

17.

Dust suppression by scientifically designed water
sprinkling system on raw material’ products and
transfer points shall be adopted as an suxibary air
pollution control measure.

Water sprinklers are regularly employed
to dampen fugitive emissions resulting
from machinery operations, effectively
controlling airbome particulate matter,

Green belt along the boundary wall shall be
developed by stone crusher in at least three layvers

Green belt has been developed along the
entire project site perimeter to mitigate the
impact of the stone crusher on air quality,
noise levels, and other environmental
Factors,

Photograph of green belt developed at site
15 attached as ANNEXURES.

19.

Metallic road shall be installed inside the premises
with Regular wetting of the ground within the factory
premises.

Dedicated  hauwlage rmad has  been
constructed to ensure smooth, dust-free
vehicle movement within the project site.
Furthermore, regular watering 15 carmed
out o mantain soil moisture and prevent
dust generation.

21.

20.

Industry  shall provide sufficient no. of Helmets,
Gumbaots, Goggles, and Masks ete, 1o the workers
[or their safety.

Personal protection kits cg. Helmets,
Gumboots, Goegles, and Masks e, have
been already provided o the workers on
sile,

The suspended particulate matter (SPM) between 3 to
[0} meters from any process equipment of Stone
Crusher unit shall not exceed 480 g/MNm3.

It has been complied,
Monitoning report shows the SPM values
within permmssible [imits.

22,

Industry shall install closed bagicloth enclosures at
both crushers including their discharge points and the
transfer points of belt conveyors with arrangements of
a door with opening and closing facility for cleaning
and maintenance within 15 days.

Compliance has been ensurnad,

For green belt at least 8 Feet hﬁgh'r plants should be
planted which shall be properly protected as proper
irrgation and manunng arrangements shall be made.
For the development of the green belt the guidelines
issued vide Board office order no.
H1040522002018/402 D 16-02-20018 shall be
complied. Green belt along the boundary wall shall be
developed by stone crusher.

Careen E:Tr_ has  been
accordance o the
CPCB/UPPCE.

Proper care of green belt in terms of
irrigation & manuring facilities has been
developed 15 being done.

developed  in
suidelines  of

Industry shall comply the all conditions mentioned in
previous CTE/CTO s issued by the Board.

MNoted & is being complied.
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Compliance Report

transfer or otherwise transpont the hazardous waste
without obtaining prior permission of the Board.

25. | Industry shall abstract ground water with the valid | Application for extraction of ground water
permission {NOC) of the competent Authority, has been done is under process. Copy of
application 1= annexed as ANNEXURE-S.
26. | The industry shall  strictly comply  the | Noted & is being complied.
directions/guidelines/Environmental NOMms as
prescribed by State Board for CPAs and SPAs vide
office memorandum no, H 48273/C1I/NGTS32020,
Dated 27,02 20520,
27, | This consent is valid for dﬁi::u‘ge of domestic | Noted.
effluent only.
28, |It is found that the industry is not complying | Agreed.
with  stipulated conditions or any  further
direction/instrection issued by the Board., legal action
shall be initiated against the applicant.
29, | The Board reserves the right o revoke/add‘modify | Agreed.
any stipulated condition issued along with CCA.
3. | Industry shall maintain D.G. Set Stack height as per | DG set is equipped with stack of sufficient
Board Morms & and in Enclosure. height  in accordance  with CPCB
guidelines  to  facilitate the effective
dispersion of flue gases into the
atmaosphere,
31. | The person authorized shall mot rent, lend, sell, | Agreed. The compliance will be ensured.

{zeneral conditions:

The applicant shall however, not without the prior
consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission
or sewage waste from the umit.

Agreed.

Treated waste water and domestic waste water shall
be disposed jointly at one disposal point, The
applicant  shall
equipment at final disposal point.

provide discharge  measurement

Compliance has been ensured,

The applicant shall stnctly comply with conditions of
this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA, If,
at any poinl of tme. it is found that the industry s not
complying with stipulated conditions or any further

direction/instruction issued by the Board, legal action

Agreed. The compliance will be ensured.




5905

16

Compliance Report

shall be initiated against the applicant.

4.

The .;.I.p'['ll]T.’.‘t_IH shall maintamn good housekeeping. All
valves/pipes/sewer/drains etc. must be leak-proof.

Agreed. The compliance will be ensured.

The industry shall provide uninterrupted entry to the
STP<ETPs inlet and outlet points, Air Pollution
Control  equipment  and  stack  for  smooth
samphng/monitonng of efficiency of pollution control
IMEAsures.

Noted & 15 being complied.

The industry shall provide Inspection Book at the
time of inspection to the Board's officials,

Agreed. The compliance will be ensured.

Whenever due 1o anv accident or other unforeseen act
or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such
information shall be reported to the Board's offices
and all other concerned offices. In case of faillure of
pollution control equipment, the production process
connected to it shall be stopped with immediate
effect.

Agreed. The compliance will be ensured.

The industry shall operate in a manner so that all
emissions  be  emitted  through  designated
chimney/stack only,

MNoted & 15 being complied.

In case of any damage to the agriculture productivity,
human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry
with immediate elfect and such information shall be
reporied to Boards offices. The industry shall be
liable to pay compensation also in such cases as

Agreed. The compliance will be ensured.
However there is no such damage
occumng due to project operation.

1.

The applicant shall apply before the 60 days of expiry
of CCA or any change i production types’
production capacity/manufaciuring process/capacity
enhancement etc. or any change in effluent discharse
point or emission point

Agreeﬂ-__'rhﬁ comphance will be ensured.

The Board reserves the nght o revoke/sdd'modify
any stipulated condition issued along with CCA, as
may be necessary.

Apreed.

13

The person authorized shall not rent, lend, sell,
transfer or otherwise transport the hazardous waste

Agreed. The compliance will be ensured.




5906

17

Compliance Report

without obtaining prior permission of the Board.

13. | Any unauthornzed change in personnel, equipment as | Agreed.
working condition as mentioned in the application by
the person authorized shall constitute a breach of his
authorization,

14. | It is the duty of the authonzed person to take prior | It will be ensured at the time of closure of
permission of the Board to close down the facility. facility.

15, | The authorization is valid for temporary storage of | Hazardous waste generated is stored-in
Hazardous Waste within premises only, sealed containers, labelled, and handover

to authorzed recyelers for safe handling
& disposal as per Harardous Wastes
(Management and Transhoundary
Movement) Rules. 2016,

16. | The authorized agency shall ensure that on-line data | Noted & is being complied.
with regard to quantity and nature of hazardous
chemicals being used in the plant as well as wr
emission and waste pgenerated within premises is
displayed on Display Board of size 6x4 feet outside
the main factory gate within premizes

17. [ It is duty of the authorzed person o take proor | IUis being ensured.
permission of this Board to close and cleanup the
tacility for treatment. storage and disposal of
hazardous waste,

18. | The applicant shall maintain record of hazardous | Noted & will be complied.
waste in Form-3 and shall submit annual return in
Form-4 on or before the 3th day of June following to
the financial yvear to which that return relates.

19. | In no case any hazardous waste shall be disposed off | The disposal of hazardous  wasie is
on lamd, in any drain, or into any water stream. All | exclusively managed by authorized
spillage must also be safely collected and stored. recyclers. Stringenl preventive measures

are in effect to prevent spills; however, in
case of an incident, waste will be
meticulously  collected and  safely
disposed  of, adhering  stnctly  to the
regulations outlined in the Hazardous
Wastes (Management and Transboundary
Movement) Rules, 2016,

201, | Before the hazardous waste s stored or dumped in the | Hazardous  waste generated 15 securely

lacility, applicant must conduct a detailed physical
and chemical analysis of hazardous waste sample and

stored 1 sealed contmners, correctly
labeled, and then ransferred o authorized
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report to the Board. recyclers for safe handling and disposal,
in full comphance with the provisions
detailed  in the  Hazardows  Wastes
{Management and Transhoundary

21. _ﬁﬁﬁ_hafﬂﬁﬁﬁa_;m&ﬁ from the prm:cs_s. in the plant | No such aclit-'iﬁ.r is pcrfnrmcd_ at site.
shall be stored in double lined HDPE pit constructed | Disposal of hazardous waste 15 done by
with R.C.C. or such material which does not react | authorized recycler only.

with the waste conlained in iL

22. | The storage arca should be fenced properly  and ‘Hazardous waste is stored in u_dmiﬁlﬁ_cﬂ
Sign/MNotice Board indicating Danger and Hazardous | area, distinct from other sections, and
shall be displaved ot appropriste position both in 'u:llemiﬁed with  prominently  labeled
Hindi and English. Algavaants,

23, | The iﬁdusrry shall store non-ferrous metal waste, used mﬂl::rr::_ng ensured,

oilspent oil waste in sealed druoms placed on | All generated harardous waste 15 stored in
impervious floor under covered shed, Haxardous | sealed containers, labeled, and transferned
waste if required shall be sold only to Registered | to authorized recyclers for safe handling
Recyclers/Re-processors. and disposal in accordance with the
Hazardous Wastes (Management and

Transboundary Movement) Rules, 2016,

24, | In case of any transportation of hazardous waste, the | No such activity is performed at the site.
details in Form-10 of the Hazardous and Other | Hence, this is not applicable.
Wastes Rules, 2016 shall be submitted to the Board.
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of lal Shakti
Government of Uttar Pradesh
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